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alongwith other nations. India must therefore
comply with the requirements of Section 609
by 1st May, 1996 in order to continue exporting
of such-shrimp to USA beyond this date. On
Dctober, 8, 1996, the U.S. Court of
International Trade ruled that shrimp harvested
in the wild may not be imported into the U.S.
unless the harvesting nation is certified under
Section 609 of Public law 101-162 as
possessing an approved sea turtle protection
regime. As- per the clarification réceived from
the U.S. Embassy at New Dethi, the new Court
ruling prohibits importation of all shrimp from
uncertitted countries, except shrimp harvested
from aquaculture.

(c) The Government of India has already
authorised Marine Products Export
Development  Authority (MPEDA) to
countersign a certificate (DSP-121 as
prescribed by U.S. Govt.) and authenticated by
the exporters concerned that a particular
consignment of shrimps for exports to USA
has been sourced from aquaculture.
Government of India has begun to assess the
efficacy of the present sea turtle protection
programme. State Governments have been
requested to cooperate in this direction to
safeguard sea turtles and the shrimp trade.

(d) and (e) The Government of India jointly
with the Governments of Malaysia, Pakistan
and Thailand have already approached World
Trade organisation through Dispute Settlement
Mechanism for redressal of the ban imposed
by U.S. Government.

Introduction of dual price system
in PDS

*152, PROF. RAM KAPSE: Will the
Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state:

(a) whether Government propose to
introduce a dual price mechanism for the
“beneficiaries of the PDS in the country;

{b) th&- norms being fixed for fixation of
prices. for the “affluént seétio/t1' and the actual
poor alongwith price differentials for both the
categories:
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(¢) whether the recommendations of the
Standing Committee on Food, Civil Supplies
and Consumer Affairs on the PDS policy have
been taken into consideration before finalising
the dual price policy.

(d) whether Government are considering

hike in price in necar future for the ‘affluent
section’ 50 as to subsidise the ‘actual poor's.and

(e) if so, the details thereof?

THE MINISTER OF FOOD AND THE
MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA
PRASAD YADAV): (a) to (¢) Yes, Sir. The
issue of streamlining the Public Distribution
System with focus on the poor by issuc of
separate cards for the population below poverty
line and issuing commoadities at half the normal
issuc price was discussed in the Conference of
Chief Ministers in July 96 and later with State
Food Ministers on Tth August 96. The
Conference endorsed the proposal for the
provision of specially subsidised foodgrains to
the population below poverty line.

Streamlining the PDS on these lines is under
consideration of the Government.

Implementation of NCRL's Report
of 1991

*153. SHRI AHMED PATEL: Will the
Minister of LABOUR be pleased to state:

(a) whether the National Commission on
Rural Labour (NCRL) in its Report of 1991
had recommended that the minimum rate of
wages for the agricultural workers should not
be fixed below Rs. 20 per day on the basis of
prices prevailing during 1990s;

(b) it so, whether the recommendation has

been implementated by the State Governments,
particularly that of Gujarat;

(¢) if not, the reasons therefor; and _
(d) the action Government proposc to take
1o implement the recommendations of NCRL

throughout the country for the benefit of.
agricultural workers?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM): (a) td (d) The National
Commission on Rural Labour in its report



